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PRINCIPAL BENCH AT NEW DELHI
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

— ey Original Application No. 468 of 2024
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Sampurna Nand .... Applicant
Versus

M/s Jay Maa Durgae Mixture Plant & Ors. .... Respondents

AFFIDAVIT ON_ BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE OF THE
ORDER DATED 21.07.2025 PASSED BY THIS HON’BLE
TRIBUNAL

I, Ramesh Kumar Singh S/o Shri Bal Ram Singh, aged about 44 years,

presently posted as Regional Officer, Uttar Pradesh Pollution Control
Board (hereinafter UPPCB), Sonbhadra do hereby solemnly affirm and
state on oath as under:

hat the deponent in the official capacity mentioned above well
% iacc%uamted with the facts and circumstances of the case and as such

a]cqm:petent and authorized to swear this affidavit.

!
\
\ \\ nag =
~ \_ velid 0 ; ; " . ;
%J\\“ . T};at present matter is about illegal mining and blasting causing
o UF UL Severe environmental pollution on hills in the area of villages

Bhagoti Dei, Sonpur, Biyahur and Chakjata, Pargana Bhagwat,

{
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Police Station Ahraura, Tehsil Chunar in District Mirzapur, Uttar
Pradesh.

That the above noted matter came up for hearing on 11.02.2025

(98]

when the following directions were issued:

“3, UPPCB is directed to file additional response verifying
compliance status of respondent no. I1-stone crusher
regarding compliance with guidelines issued by CPCB and
UPPCB for stone crushers. In its response UPPCB shall
specifically give all relevant details regarding the green-belt
developed with area, description of species, number of trees
planted etc., and also construction of metaled road inside the
stone crusher and also about app}oach road to the stone
crusher. UPPCB is also directed to video-graph the premises
of respondent no. 1-stone crusher to show the compliance
status qua the guidelines issued by CPCB and UPPCB by
respondent no. 1- stone crusher and file copy thereof in pen
drive alongwith its report. Copies of documents submitted
by respondent no. 1-stone crusher with the application for
grant of last CTO and also verification report recorded by
UPPCB before such grant of CTO be also enclosed with the

<\ report.”

J \
#

. 4 | That eigain the above case came up for hearing on 21.07.2025 when

S, the following order was passed:

S “3. Learned Counsel for UPPCB seeks some more time to

file additional response.

\
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3. Additional response regarding compliance status of
respondent no. 1 in respect of each of the guidelines issued
by CPCB/UPPCB with all requisite details and supporting
photographs and video clips taken for verifying compliance
by respondent no. 1 may be filed in tabular format within

one month.”

5. That in compliance of the said order, present affidavit is being

filed.

6. That Regional Office of UPPCB has conducted a field visit of the
concerned Stone Crusher Unit i.e. M/s Jai Maa Durga Mixture
Plant, established at Arazi No. 587, 588 & 605 Mi, Village-
Bhagautidei, Post- Patihatta, Pargana-Bhagwat, Tehsil-Chunar,
District-Mirzapur on 18.08.2025.

7. That as per records available in the office and facts found during
field visit of the above concerned Stone Crusher Unit, the

observations are as follows:-

During field visit above concerned stone crusher unit was

\.. found non-operational.

L 7 ar o
Q“’, ba . “ !’ZZ{O&
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perate) has been issued to above concern Stone Crusher
Unit by UPPCB vide ref. no. 238055/UPPCB/
Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2025

dated 20.04.2025 for production of Stone Grit (@ 200 TPH

\%
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at Arazi no. 587, 588 and 605 Mi, Village Bhgautidei,
Pargana- Bhagwat, Tehsil-Chunar, District-Mirzapur,
which is valid upto 31.07.2030 (Annexure No. 1).

iii. During inspection Air pollution sources such as Primary
Jaw Crusher, Vibrating screen, and conveyer belts end
points were found covered with covered metal sheet /

telescopic suit was found established.

iv. To control dust emission at End points of conveyer belt,

water sprinkling mechanism was found established.

v. Inside the premises of Stone Crusher Unit,
metalled/Concrete road was found established to reduce
vehicular dust emission generafed during movement of

vehicles.

vi. To control dust Emission, Water Sprinkling mechanism

was found established along 04 side boundaries of Unit.

vii. As wind breaking wall, Metallic sheet boundary wall was
found along 04 side of Unit with one side Gate with

Closing & Opening mechanism.

=7 " aiii. 05 Nos. of Anti Smog gun was also found established to
$ ‘ f": f’<~1.’ \:\\ . . . .
l_\_‘“\izntrol dust emission generated during vehicular

Vlovement and loading and unloading of Raw material.

o

o }
Rem. ar, 200t 0 ciii§ o) / ; . ;
\ @\ e e AX JAS @ green belt 01 Row dense plantation was found in unit
A\Y g v N\ e
N . _/A.-‘\‘?, ,w/ ‘
\‘? PR // along the all side of boundary wall. As per field
N

i observation approx. 1650 Nos. of plants of various species

\
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such as Mango, Guava, Kathal, Jammun, Sagaun,
Shisham, Aawala, Neem, Peepal etc were found in area of

approx. 1.62 acres.

x. Further, UPPCB had imposed the environmental
compensation on the said stone crusher unit for past
violation and defaulting days vide Ref. no. H07235/C-2/
NGT-67/224 dated 19.02.2024 and the amount has been
deposited by the unit.

A true copy of inspection report is being enclosed herewith and

marked as Annexure No. 2.

8. That copy of Stone Crusher Guideline of Uttar Pradesh Pollution
Control Board and Environmental Guidelines for Stone Crushing
Units of CPCB (Central Pollution Control Board) are being

annexed as Annexure No. 3 & Annexure No. 4 respectively.

9. That in compliance of directions issued by this Hon’ble Tribunal,
the point wise compliance status of guidelines of Stone Crushing

Units issued by UPPCB & CPCB in tabulated form along with

Photographs and Video clip are being annexed as Annexure No. 2.

haf_l‘in ;gzi;pp]iance of directions of Hon’ble Tribunal, the copy of

Jéf@"épp}l\iéﬁtion along with documents were submitted by Project

e ,Rr‘jggoneﬁi and are collectively enclosed herewith as Annexure No.



S7

11. That on receipt of CTO application inspection was carried out and
the said inspection report dated 17.04.2025 is enclosed as

Annexure No. 6.

The present affidavit on behalf of the Uttar Pradesh Pollution Control

Board is being submitted for kind consideration of this Hon’ble Tribunal.

|

DEPONENT

VERIFICATION:

\
Verified atg G&aﬁf@v—\_ on this the _?J_E_a_day of August, 2025 that the

contents of above affidavit are true and correct to my knowledge based on
records and information received and believed to be true, no part of it is
false and nothing material has been concealed therefrom.

< |

o DEPONENT

:‘).s':z SR
Ran. 89,-5(14)12008
dai@upio 21 Oct. 2028

VRN SONEY

BV RO TAR
TR DM,
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;{e\f;‘i N Uttar Pradesh Pol.lution Contrql Board
‘-’%%?ﬁ'ﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : ORANGE Application Id : 31379753
238055/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2025 Date: 20/04/2025
To,
M/s

JAI MAA DURGAE MIXTURE PLANT

ARAZI NO. 587, 588 AND 605MI, VILLAGE-BHAGWATIDEI, PARGANA-BHAGWAT,
TEHSIL-CHUNAR, DISTRICT-SONBHADRA(U.P.)

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to JAI MAA DURGAE MIXTURE PLANT located at ARAZI NO. 587, 588
AND 605MI, VILLAGE-BHAGWATIDEI, PARGANA-BHAGWAT, TEHSIL-CHUNAR,
DISTRICT-SONBHADRA(U.P.). subject to the provisions of the Water Act, Air Act and the orders that
may be made further and subject to following terms and conditions :-

1. This CCA JAI MAA DURGAE MIXTURE PLANT granted for the period from 01/08/2025 to
31/07/2030 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 STONE 200 Metric Tonnes/Hour
GRITTS@200 TPH

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic SEPTIC TANK Septic Tank SOKPIT

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. | Parameter | Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
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stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

1 pH As Per Notification of E(P)
Rules, 1986

2 BOD (mg/L) As Per Notification of E(P)
Rules, 1986

3 TSS (mg/L) As Per Notification of E(P)
Rules, 1986

4 Fecal Coliform As Per Notification of E(P)
(MPN/100ml) Rules, 1986

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 DG SET HSD 02 Particulate As Per

HAVING Matter Notification of
500 KVA E(P) Rules,
AND 63 1986

KVA WITH

ACOSTIC

ENCLOSU

RE

Emmission Quality Standards

S No. Stack no | Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day [Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
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4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
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12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.This consent to operate is granted to M/s Jai Maa Durgae Mixture Plant, ARAZI NO. 587,588 & 605Mi
Village-Bhagautidei, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur(U.P.) for production of Stone
Grits/aggregates of different sizes-200TPH. The geo-coordinates of industry are 25.056860-Latitude and
82.991243-Longitude.

2.This consent order is valid from date of issue up to the period of dated-31.07.2030 for production of above
mentioned product.

3.Industry shall obtain prior approval before making any modification in product/process/fuel/plant
machinery failing which consent would be deemed void.

4.A thick green belt of trees of suitable species able to attain 8-10 meter height on maturity shall
bedeveloped in multi-lineate staggered manner on a minimum 33% of the land on which the industry
isestablished as per the "Protocol for Development of Green Belt" notified vide Board Office
OrderNo.H16405/220/2018/02 dated. 16.02.2018 in this regards and is available at
URLhttp://www.uppcb.com/pdf/Green-belt-Guide 160218.pdf.

5.The industry shall submit audited balance sheet/certificate of C.A to this office for verification of
consentfee in every year and accordingly balance fee shall be paid to UPPCB.

6.Regular water sprinkling shall be done in order to maintain ambient air quality. The control measures
forcontrolling process emissions should be properly maintained and continuously operated.

7.The operation of the industry should be in the way that the process emission generated from the
industryshould not affect the surrounding environment and population.

8.The transportation of used vehicles in such a manner that emission generated should not affect the
nearbyresidence and agricultural field.

9.The operation of the industry and the installed air pollution control system should be according
toEnvironment (Protection) Act, 1986 and (as amended) and as per board guidelines. Industry should
alsofollow the guideline regarding the operation of the stone cuttings issued by Central Pollution Control
Board.

10.The Industry shall ensure that house-keeping of premises is to be good always. The Industry shall
ensurethat the handling, collection and disposal of solid waste should be in proper and safe way with
thepermission of competent authority.

11.The unit must be complied the directions/Guidelines issued from time to time from Central
PollutionControl Board, Hon'ble High Court, Hon'ble National Green Tribunal and Hon'ble Supreme Court.
12.The D.G. set @ 500 KVA & 63 KVA should have minimum stack height 0.2xKVA meter from roof top
of thenearest building with acoustic enclosure and monitoring of noise level, stack emission and ambient
airquality should be done by the laboratory recognized under Environment (Protection) Act, 1986 or
NABLaccredited laboratory and report be sent to the Board.

13.The industry should be installed the separate energy meter at the outlet of bore well for measuring
ofelectric consumption during water sprinkling as dust suppression.

14.This Consent of the industry is automatically considered abrogated after receiving public
grievancesregarding air pollution against the industry and the confirmation of the complaint by UPPCB.
15.Ambient Air quality monitoring test should be carried out from Environment (Protection) Act,
1986approved laboratory/NABL accredited laboratory by the unit and submit monitoring report to the
Boardwithin one month after start of production.

16.The industry should be installed the separate energy meter and electromagnetic flow meter at the outlet
ofbore well for measuring of electric consumption and water consumption respectively. Electric and
waterconsumption should be maintain in log book and monthly data should be send to the Board.
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17.Industry shall comply the all conditions mentioned in previous CTE/CTO's issued by Board.

18.Industry shall comply the provisions of Environment (Protection) Act, 1986, Water (Prevention
andControl of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
asamended.

19.Industry shall submit valid documents or agreement copy regarding supply source of raw material
(StoneBolder) within one month.

20. The industry shall establish appropriate height of boundary wall around the plant. Stone cutting
plantshall be covered.

21.The industry shall ensure full compliance of prescribed emission/noise level standards set under
Issuedwith the permission of competent authority.

22.The industry shall install air pollution control measures as mentioned below:-

a) Closed metal sheet enclosures at dust emitting point's i.e. the crushers including their discharge points,
screens, and the transfer points of belt conveyors, with arrangements of a door with opening and closing
facility for cleaning and maintenance and flexible covers at entrance and exit of the belt conveyors.

b) All openings provided for ventilation in the enclosures shall be covered by canvas bag filter to arrest the
escaping dust.

c) All belt conveyors shall be covered by the industry.

d) Dust conveyer shall be equipped with telescopic discharge chute for collecting, storing and
delivering/truck-loading of the product, Stone dust and any other fine dust.

e) A minimum 5.0 meter high metal sheet/ building material or GI Sheet of minimum 08 mm thickness
barricading or boundary wall shall be provided by stone crusher around the periphery.

f) Dust suppression by scientifically designed water sprinkling system on raw material/ products and transfer
points shall be adopted as an auxiliary air pollution control measure.

g) Green belt along the boundary wall shall be developed by stone crusher in at least three layers.

h) Metallic road shall be installed inside the premises with Regular wetting of the ground within the factory
premises.

i)Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery, failing which consent shall be deemed void.

J) Industry shall deploy 04 Anti-Smog Gun for suppression of dust while loading the products in the
crushing area as well as on moving areas of the vehicles.

23.The industry shall ensure full compliance of prescribed emission/noise level standards set
underEnvironment (Protection) Rules, 1986.

24.The transportation of used vehicles in such a manner that emission generated should not affect the
nearbyresidence and agricultural field. The unit must be complied the directions/Guidelines issued from
time totime from Central Pollution Control Board, Hon'ble High Court, Hon'ble National Green Tribunal
andHon'ble Supreme Court.

25.The industry should be installed the separate energy meter and electromagnetic flow meter at the outlet
ofbore well for measuring of electric consumption and water consumption respectively. Electric and
waterconsumption should be maintain in log book and monthly data should be send to the Board.
26.Industry shall submit valid documents or agreement copy regarding supply source of raw material
(StoneBolder) within one month.

27.The loading, unloading, handling and storage of raw materials, products, waste or by products shall
becarried out in such a way so as to minimize the generation of dust emission

28.The industry shall ensure full compliance of prescribed effluent standard set under
Environment(Protection) Rules, 1986.

29.The industry shall ensure disposal of domestic effluent by means of septic tank/ soak pit and
industrialeffluent shall not be discharge in any condition.

30.The Industry shall be ensuring that water should be sprinkled for dust suppression during cutting
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processand finishing process.
31.Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, Masks etc. to the workers for
theirsafety.
32.Industry shall abstract ground water with the valid permission (NOC) of competent Authority (CGWA)
or Competent Authority (If Applicable).
33.Stone Dust shall not be disposed on agricultural land.
34.Industry shall comply the the order of Hon’ble NGT In O.A. No. 468/2024 Sampurnanand Vs. Jai Maa
Durgae Mixture Plant & others

Please note that CTO will be revoked, in case of, non compliance ot any of the above mentioned
conditions. Board reserves its right for amendment or cancellation of any of the conditions specified above.
Industry is directed to submit its first compliance report regarding above mentioned specific and general
conditions till 31/09/2025 in this office. Ensure to submit the regular compliance report within every six

months otherwise this Consent to Operate will be revoked RAMESH  Distellysigned by
RAMESH KUMAR

KUMAR SINGH

Date: 2025.04.20

SINGH 15:56:23 +05'30
Regional Officer
Sonbhadra
Copy to:
RAMESH Digitally signed by
Chief Environmental Officer(C-2), U.P. Pollution Control Board, Lucknow KUMAR A SHKUMAR
SINGH 556391050
Regional Officer

Sonbhadra
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Inspection by UPPCB officials of M/s Jai Maa Durga Mixture Plant, Arazi No. 587,
588 & 605 Mi, Village-Bhagautidei, Post- Patihatta, Pargana-Bhagwat, Tehsil-
Chunar, District-Mirzapur carried on dated 18.08.2025, in compliance of directions
issued by Hon’ble NGT vide order dated 21.07.2025 regarding Compliance Status of
Guidelines of Stone Crusher issued by UPPCB.
» Point wise compliance status of guideline of Stone Crushing Units issued by
UPPCB(Uttar Pradesh Pollution Control Board) of M/s Jai Maa Durgae Mixture Plant

Arazi No. 587, 588 and 605 Mi, Village-Bhagautidei, Pargana-Bhagwat, Tehsil-Chunar,

District-Mirzapurare tabulated as below:-

Sr. No. | Guidelines/Pollution Control Site/Field observation Compliance
measues Status
(Complying/
Partially/
non-
complying)
Point | To Control Dust Emission | e Water sprinkling mechanism | Complying
No.12 | installation of Dust was found installed at
Extractors/Water Sprinkles Primary, Secondary &
methods and probably Units Tertiary Crusher & conveyer
must install facility to cover belts.
Unit. e Water sprinkling nozzle
mechanism installed along
04 side boundaries of Unit.
e 05 Nos. of anti-smog gun was
found established.
e Primary, Secondary &
Tertiary Crusher & conveyer
belts were found covered
with metallic Sheet
e End of Conveyer belts found
covered with metallic Sheet
and green cloth along 04
Sides.
Point | Inside Unit all road must be | Inside premises RCC road was | Complying
No.13 | Metalled/Cement Concrete found constructed.
Point | Units must have mechanism to | e Water sprinkling mechanism | Complying
No.14 | remove dust of unit premises was found installed at
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Sr. No. | Guidelines/Pollution Control Site/Field observation Compliance
measues Status
(Complying/
Partially/
non-
complying)
and water sprinkling system Primary, Secondary &
installed to control Dust Tertiary Crusher & conveyer
emission. belts.
e Water sprinkling nozzle
mechanism installed along
04 side boundaries of Unit.
e 05 Nos. of anti-smog gun was
found established.
Point | A thick green belt of trees of | e Asagreenbelt01 Row dense | Complying
No.15 | suitable species able to attain plantation was found in
8-10 meter height on maturity plants along the all side of
shall be developed in multi- boundary wall.
lineate staggered manner on a | As per field observation approx.
minimum 33% of the land on | 1650 Nos. of plantation of various
which the industry is | species such as Mango, Guava,
established Kathal, Jamun, Sagaun, Shisham,
aawala, Neem Pipal, etc were
found in area of Approx. 1.62
acres. Further, unit has been
directed to do more plantations
outside of the unit premises or
any public/ government land.
Point | Unit shall Construct wind | e As a wind breaking wall | Complying
No.17 | Breaking wall along side unit metallic Sheet boundary wall
premises of height minimum was found established as per
06 meters (Small category) and Norms along 04 sides of unit.
06 meters (Medium and large
category).
Point | Maximum Height of storage of | Height of raw material was found | Complying
No.18 | Raw Material/Product shall be | below the height of boundary
1.5 Meter below height of wind | wall.
breaking wall.

Remark:- Site photographs of above stone crusher is being attached.
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Inspection by UPPCB officials of M/s Jai Maa Durga Mixture Plant, Arazi No.

587, 588 & 605 Mi, Village-Bhagautidei, Post- Patihatta, Pargana-Bhagwat,

Tehsil- Chunar, District-Mirzapur carried on dated 18.08.2025, in compliance

of directions issued by Hon’ble NGT vide order dated 21.07.2025 regarding

Compliance Status of Guidelines of Stone Crusher issued by CPCB.

» Point wise compliance status of guideline of Stone Crushing Units issued by

CPCB(Central Pollution Control Board) of M/s Jai Maa Durgae Mixture Plant Arazi
No. 587, 588 and 605 Mi, Village-Bhagautidei, Pargana-Bhagwat, Tehsil-Chunar,

District-Mirzapur are tabulated as below:-

Sl. No Guidelines/Pollution Control Site/Field Complianc
measures observation e Status
Source Measures to be (Complying
emission Taken / Non-
complying/
Partially)
Point 5.0 | Unloading of | Water sprinkling | ¢ 05 Nos. of anti- | Complying
) raw material | with adequately m N
for storage designed nozzle sthog gu was
which produces tiny found established.
droplets of water L
should be provided * Water  sprinkling
during raw materials nozzle mechanism
loading.
unloacing installed along 04
side boundaries of
Unit.
Point 5.0 | Unloading of | e Three sides and top | Hopper not found | Partially
2) raw material | should be covered covered and | Complyin
into hopper and one side may ying
be kept open for | instructed for same.
vehicular Sprinkling is done
movement.
manually.
_ Complying
e Water  sprinklers
should be provided | Water sprinkling is
on approach roads. done through tanker
and manually.
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Sl. No Guidelines/Pollution Control Site/Field Complianc
measures observation e Status
Source Measures to be (Complying
emission Taken / Non-
complying/
Partially)
Point 5.0 | Primary e Crusher should be | e Primary, Secondary | Complying
Crushing/ completel .
(3) Jaw Crusher encl(I))sed iy GI/MS & Tertiary Crusher
sheets on top and & conveyer belts
at least three sides
were found
completely  from
the ground level. covered with
One side should metallic Sheet with | Complying
have provision of
movable one side door.
sheet/door for
movement/mainte
nance. End of Conveyer
* Primary . belts found coved
crushers/jaw
crushers should be with green cloth
covereq with and metallic sheet
tarpaulin/cotton
cloth/suitable along 04 side.
materials to
contain fugitive
dust emissions.
Water  sprinkling
o Water Sprinkler‘ mechanism was
system with )
adequately found installed at
designed nozzle Primary, Secondary
which produce tiny _
droplets of water & Tertiary Crusher
should be provided & conveyer belts.
at primary
crusher/jaw
crusher so that
fugitive emissions
are contained and
amount of water
sprayed should be
optimized.
Point 5.0 | Secondary e Primary, Secondary | Complying
) Crushing e Crusher should be & Tertiary Crusher

completely
enclosed by GI/MS
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Sl. No Guidelines/Pollution Control Site/Field Complianc
measures observation e Status
Source Measures to be (Complying
emission Taken / Non-
complying/
Partially)
sheets on top and & conveyer belts
at least three sides
were found
completely  from
the ground level covered with
One — side . §hould metallic sheet with
have provision of
movable one side door.
sheet/door for End of Conveyer
movement/
maintenance. belts found coved
e Dry extraction cum :
bag filter followed with - green  cloth
by cyclone to be and 04 sides metal
provided . .for Sheet.
control of emission
Point 5.0 | Tertiary e Crusher should be Primary, Secondary | Complying
Crushing completely

(5)

enclosed by GI/MS
sheets on top and
at least three sides

completely  from
the ground level.
One side should

have provision of
movable

sheet/door for
movement/

maintenance. Dust
extraction system

connected with bag
filter to be
provided.

¢ Provision of water
mist sprinkling
system should be
made with
adequately
designed
which

nozzle
produces

& Tertiary Crusher
& conveyer belts
were found
covered with metal
sheet with one side
door.

End of Conveyer
belts found coved
with green cloth
and 04 sides
covered with

metallic sheet.

e Water sprinkling

nozzle mechanism
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Sl. No Guidelines/Pollution Control Site/Field Complianc
measures observation e Status
Source Measures to be (Complying
emission Taken / Non-
complying/
Partially)
tiny droplets of installed along 04
water. side boundaries of
Unit.
Point 5.0 | Product e Properly designed | e End of Conveyer | Complying
storage telescopic chute of
6
(6) adequate length of belts found coved
suitable  material with green cloth
should be provided and 04  sides
at ends of conveyor
SO that dust covered with
gene.rated from th%s metal sheet.
section is
contained at| e Water sprinkling | Complying
source. is done through
e All open stockpiles &
for aggregates of anti-smog gun
size above 5 mm .
inkli C 1
should be kept e Water sprinkling | Lomplying
sufficiently wet by is done through
water spraying. ti
e Stockpiles of ant-smog gun
aggregates of 5 mm
size or less should
be covered to
ensure that same is
not carried away
(or whipped out)
by wind.
Point 5.1
Point Wind breaking wall: GI/MS/brick | As a wind breaking | Complying
. wall should be provided along the :
>-1(1) periphery of crusher. Height of the wall - metallic  sheet
wall should be 3-ft more than the | boundary wall was
highest node of the crusher.
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Sl. No Guidelines/Pollution Control Site /Field Complianc
measures observation e Status
Source Measures to be (Complying
emission Taken / Non-
complying/
Partially)
found established as
per norms along 04
sides of unit.
Point Roads: Metaled/concrete  roads | Inside unit premises | Complying
5.1 (i) shoul'd be provided within t.he and on RAMP RCC
premises. Ramps and the entire
ground area inside the premises |road was  found
should also be metalled.
constructed.
Point Housekeeping: To curb the air| e Water sprinkling | Complying
5.1 (iii) pollution in the crusher premises, mechanism  was

arrangement of rotating water
sprinkling system/fogger/Anti-
smog gun should be provided. Water
sprinklers should have adequately
designed nozzle which produce tiny
droplets of water, as such system is
more effective in dust control with
significant reduction in
consumption of water. Fine dust
accumulated and bag filters in the
crushing area should be cleaned at
regular intervals and the collected
dust should be stored in sacks for
further sale or disposal.

found installed at
Primary,
Secondary &
Tertiary  Crusher
& conveyer belts.

e Water sprinkling
nozzle mechanism
installed along 04
side boundaries of
Unit.

e 05 Nos. of anti-

smog gun was
found established.

e Primary,
Secondary &
Tertiary Crusher
& conveyer belts

were found
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S1. No

Guidelines/Pollution Control

measures

Source

emission

Measures to be

Taken

Site /Field
observation

Complianc
e Status

(Complying
/ Non-
complying/
Partially)

covered with

metal sheet.

Point
5.1(iv)

Plantation: 2-3 rows of tall trees
should be planted around the
periphery of crusher.

As a green belt 01 Row
dense plantation was
found in plants along
the all side of
boundary wall.

As per field
observation  approx.
1650 Nos. of
plantation of various
species such as
Mango, Guava, Kathal,
Jammun, Sagaun,
Shisham, aawala,
Neem Pipal etc were
found in area of Approx.
1.62 acres. Further, unit
has been directed to do
more plantations
outside of the unit

premises or any

public/government land.

Complying

Point

5.1(v)

Housing

should be open for

movement of mechanical drivers,
conveyor belts, etc. should be sealed
properly with flexible rubber flaps.

Primary, Secondary &
Tertiary Crusher &
conveyer belts were
found covered with

Metal sheet.

Complying
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Sl. No Guidelines/Pollution Control Site/Field Complianc
measures observation e Status
Source Measures to be (Complying
emission Taken / Non-
complying/
Partially)
Point Stone crushing unit should develop | As a green belt 01 Row | Complying
Sa() | bl P 0 a0 aB0E0E o platation v
State/UT. found in plants along
the all side of
boundary wall.
As per field
observation approx.
1650 Nos. of
plantation of various
species such as
Mango, Guava, Kathal,
Jamun, Sagaun,
Shisham, aawala,
Neem Pipal etc etc
were found in area of
Approx. 1.62  acres.
Further, unit has been
directed to do more
plantations outside of
the unit premises or any
public/government land.
Point Local authorities should associate | In Crusher belt RCC | Complying
5.1 (vii) with stone cr.usher associations fgr road  was found
the construction of metalled road in
the entire crusher zone. constructed.
Point A District Level Committee should | Regular Joint | Complying
5.1 (vii) be constituted under chairmanship inspections done by

of  District = Magistrate/Deputy
Commissioner so that surprise

UPPCB & District

Page 7 of 8




74

Sl. No Guidelines/Pollution Control Site/Field Complianc
measures observation e Status
Source Measures to be (Complying
emission Taken / Non-
complying/
Partially)

inspections for surveillance of stone | Administrate.
crushing units located under their
jurisdiction can be carried out on

regular basis.
Point Health survey of workers should be | Yet to be done by Unit Non-

. carried out by the stone crusher on .
5.1(ix) half-yearly basis. proponent. Complying
Point New Crushers should be allowed to Complied Complying
5.1(x) operate only in dedicated crusher

) zones as per the siting policies of
SPCBs/PCCs.
Point Stone crusher unit should be Followed by Unit Complying
5.1 (xi) operated only during day time (i.e.

6.00 AM to 10.00 PM) to avoid
inconvenience to the nearby
residents due to ambient noise.

Remark:- Site photographs of unit is attached herewith.
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Site Photographs of M/s Jai Maa Durga Mixture Plant, established at Arazi No.
587, 588 & 605 Mi, Village-Bhagautidei, Post- Patihatta, Pargana-Bhagwat,
Tehsil- Chunar, District-Mirzapur inspected by UPPCB Officials on dated
18.08.2025

Fig:- Sign Board of Unit

Fig:- Water Sprinkling at Secondary Crusher Fig:- Covered Conveyer belts
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LS ——

Fig:- Water Sprinkling at Conveyer belts

Fig:- Green Belt along boundaries

Fig:- Green Belt along boundaries

breaking and Sprinkling

Fig:- Boundary wall tin shed as wind

Fig:- Boundary wall tin shed as wind breaking
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Fig:- Flow Meter

Fig:- RCC/concrete Road in premises

Fig:- Anti Smog Gun

Fig:- Sprinkling system on boundary wall
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1.0Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mm.20 mm.10 mm. crushed sand, stone dust
etc) depending upon the requirement which acts as raw material for various

construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not
only pollute the environment, but also pose a health hazards to the workers and the
surrounding population. The growth in infrastructure is leading to increase in demand
of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the
ambient air quality, which is possible if environmental guidelines predetermined by the

industry concerned are followed.

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh,
Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal
Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone
crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCCs, stone crushers may be

classified into small, medium and large-scale in terms of production capacity.

S.No| Category [Production capacity (TPH)
1. |Small Scale Up to 25
2. |Medium Scale 26 to 100
3. |Large Scale 100 above
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3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones extracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through
stone feeders. The primary crusher breaks large stones and boulders into 100-140
mm size stones. Crushed stones are sent to secondary crusher for further reduction
into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw

crushers are widely used as primary crushers.

3.3 Secondary crushing: After primary crushing, crushed stones are fed to
secondary crushers through conveyor belts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different
types of crushers for secondary crushing. Granulator or cone crusher is usually used

for secondary crushing.

3.4 Screening: From secondary crusher, crushed stones are transferred for
screening through a conveyor belt. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and
each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called ‘oversize’ and material that
passes through screen is called ‘under size’. Oversize is returned to secondary
crushers for further crushing and then again to screen. Under size is discharged
through a ‘telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzly-
type screen, vibrating screen and rotary screen. Vibrating screens are most
commonly used.
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3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone
dust as their primary product. Dust is usually a by-product of stone crushing process.
Units that produce dust, install a separate machine, usually roller crushers. Stones

of size 10-20 mm are sent to roller crushers for grinding into fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distributes the product into different stockpiles,
depending on size of the product. The product/fines are either stored as stockpiles or

directly loaded into trucks & dumpers and transported.

4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive

dust emissions which is contributed by the following processes:

= Primary crushing: Primary crushers breaks large boulders into smaller sizes.
Crushing process as well as unloading of stones generate a substantial amount of
fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust.
Some primary crushing areas are partially or completely covered with a shed as a
measure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to

such emissions.

= Secondary crushing: Compared to primary crushing, fugitive dust emitted at
secondary crushing is relatively higher. Generally, insufficient covered shed

provided in the process results in fugitive emissions.

= Screening: Screening process is also a source of fugitive dust emissions. As the
material is conveyed to screen from secondary crusher, screen vibrates and thus,
separates the material of different sizes resulting into huge amount of fugitive dust

emissions. Generally, units provide covered shed and water sprinklers to combat
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dust emissions however, improper design and operation of sprinklers and improper

covering is an issue.

= Tertiary crushing: Fugitive emissions are generated during grinding of stones into

fine dust.

= Conveyor Belt: Conveyor belts are primary means of transferring raw materials
and products from one end to the other. Movement of products on the conveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each belt. Some units cover conveyor

belts either with sheets or thick cloth to reduce dust emissions.

= Product release and storage: Fugitive emissions generated during transfer of
material through telescopic chutes is lower than that generating during direct
disposal of product on stockpile. Material, such as stone dust, stored in open areas

is are also a potential source of fugitive dust emissions.

= Although no process waste water is generated from stone crushing units, however,
water is used for sprinkling, conveyed to settling tanks of appropriate size which is

recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units
The stone crushing units should adopt following environmental guidelines to

prevent/suppress fugitive dust emissions from their operation:

Source of emission Measures to be Taken
Unloading of raw Water sprinkling with adequately designed nozzle
material for storage which produce tiny droplets of water should be
provided during raw materials unloading .
Unloading of raw o Three sides and top should be covered and one
material into hopper side may be kept open for vehicular movement.
o Water sprinklers should be provided on approach
roads.
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Primary Crushing/ Jaw
Crusher

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for|
movement/maintenance.

Primary crushers/jaw crushers should be covered
with tarpaulin/cotton cloth/suitable materials to
contain fugitive dust emissions (Figure-1)

Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water should
be provided at primary crusher/jaw crusher so that
fugitive emissions are contained and amount oOff
water sprayed should be optimized.

Secondary Crushing

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely.
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance.

Dry extraction cum bag filter followed by cyclone to
be provided for control of emissions.

Screening

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Door to be kept closed during
operation.

Flexible covers where conveyors pass through the
screen house should be installed at entries and
exits of conveyors to screen house.

Dust extraction system connected with bag filter to
be provided.

Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny
droplets of water should be made at inlet/outlet of
screens.

Tertiary Crushing

Crusher should be completely enclosed by GIMS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Dust extraction system connected
with bag filter to be provided.

Provision of water mist sprinkling system should be|
made with adequately designed nozzle which
produce tiny droplets of water.
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Conveyor Belts Conveyor belts should be properly covered from node

to node with a thick sheet of suitable material along
with  water sprinkling system with adequately
designed nozzle which produce tiny droplets of water.

Discharge points Flexible Telescopic chute from top of discharge point

to the ground level should be provided (Figure-2 &
Figure-2(a)).

Product storage « Properly designed telescopic chute of adequate

length of suitable material should be provided at
ends of conveyor so that dust generated from this
section is contained at source.

« All open stockpiles for aggregates of size above 5
mm should be kept sufficienty wet by water
spraying.

o Stockpiles of aggregates of 5 mm size or less
should be covered to ensure that same is not
carried away (or whipped out) by wind.

5.1 General Measures

Wind breaking wall: GI/MS/brick wall should be provided along the periphery of
crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps
and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangement of
rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water. Fine dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.
Housing should be open for movement of mechanical drivers, conveyor belts, etc.

should be sealed properly with flexible rubber flaps.
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vi.

Vii.

viii.

Name of the unit, contact details of the owner and address of the unit, plant
capacity and date of issue of CTE/CTO from SPCBs/PCCsshould be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely
covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing
unit should obtain permission to extract groundwater from the Central Ground
Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit
should maintain proper log book of consumption of fresh water. Depending on
availability, efforts may be made to use STP treated water instead groundwater to

control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concerned SPCBs/PCCs.

Unit while applying for CTO/renewal of consent, should upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and
videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent.

CCTV/PTZ cameras should be installed at the entrance and all corners of the
premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall comply with emission norms prescribed under the
Environment (Protection) Rules, 1986 and conditions laid down in CTO by
concerned SPCB/PCC.




91

vi.

Vii.

viii.

Xi.

Online/manual ambient air monitoring systems to be installed in crusher zone as
per CPCB/SPCB guidelines — in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by
concerned Department of the State/UT.

Local authorities should associate with stone crusher associations for the
construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis.

Health survey of workers should be carried out by the stone crusher on half-yearly
basis.

New Crushers should be allowed to operate only in dedicated crusher zones as
per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00

PM) to avoid inconvenience to the nearby residents due to ambient noise.

Figure-1: Covering of Primary/Jaw crusher




92

Figure-2: Chute from top of discharge point

Figure-2(a): Chute from top of discharge point

10
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Annexure-1
Format/Checklist for SPCBs/PCCs beforeissuance of CTE& CTO
S. Fugitive Emission Source Checklist for compliance of conditions of|Yes/No
No. |Locations Environmental guidelines
1. Unloading area of raw material,|Water sprinklers installed with adequate
primary  crusher, Screener,|designed nozzles (Upload photo/videos).
conweyors belts and transfer
points
2. Primary crushers, Secondary|Enclosures by GI/MS sheets on top and at
crushers, Screeners and tertiary|least three sides completely from the ground
crushers level (Upload photo/\videos).
3. Secondary, Tertiary crushers|Dry extraction cum bag filter followed by
and Screener cyclone.
(Upload photo).
4, Cowering of Conweyor belts|Covering of Conweyor belts
from node to node with a thick{(Upload photo).
sheet of suitable material
4 At discharge points Flexible Telescopic chute from top of
discharge point to the ground level (Upload
photo).
5 GI/MS/brick wind breaking wall |Wind breaking wall (Upload photo)
of 3-ft more than the highest
node of the crusher along the
periphery of crusher
General
6. Wind breaking wall Gl/MS/brick wind breaking wall of 3-ft more
than the highest node of the crusher along
the periphery of crusher (Upload photo)
7. Roads Metalled/concrete  roads  within  the

premises. Ramps and the entire ground
area inside the premises should also be

metalled

11
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Suppression of dust within the

premises

Arrangement of rotating water sprinkling
system/fogger/Anti-smog gun in the
premises to suppress dust within the
premises to control dust emission re

suspension

Green belt

Plantation of 2-3 rows of tall trees around

the periphery of crusher

Display board

Display board at the entrance, having nhame
of unit, contact details of owner and address
of unit, plant capacity and date of issue of
CTE/CTO from SPCB/PCC

10

Cowering of wehicles

Cowvering of wvehicles carrying any kind of

material .

11

CCTV/PTZ camera

CCTV/IPTZ cameras installed at the
entrance and all corners of the premises of
the unit covering entire area with minimum of

30 days data storage

12

Photos/videos

Upload photographs/videos ensuring
compliance of all conditions as mentioned in
the guidelines while applying CTE/CTO/
Renewal

*kkk

12
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Annexure No.5

/ FORM 1
CONSENT SEEKING FORM
(To be submitted in triplicate)

/ (See RULE 27)

/

/
/ Application for consent for emissions/continuation of emission under section 21 of the Air (Prevention and
/ Control of Pollution) Act, 1981.

From , Dated

JAI MAA DURGAE MIXTURE PLANT, ARAZI 11/11/2020
NO. 587,588 AND 605M], VILL. BHAGWATI

DEIL, PARGANA-BHAGWAT, TEHSIL-CHUNAR,

DISTRICT-MIRZAPUR(U.P )

City:BHAGW ATIDEl

Block: Cliunar

District: MIRZAPUR

To,

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

1/We hereby apply for CONSENT under Section 21 of the Air(Prevention and Control of Pollution)Act,
1981(14 of 1981) to make emission from Industrial Plant owned by (1)
SANTOSH KUMAR SINGH for a period upto (2) 3 YEARS(UP TO 31.07.2025) years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. 1/We further declarc that the information furnished in the Anncxure, appendices and plans is correct
{o the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. 1 /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. 1/We undertake to furnish other information within one month of its being called by the Board.

7. Bank Details.

Bank Draft No. e |Amount

Accompaniments:-

(G/y‘
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ANNEXURE TO FORM (@

Altered

TE Any applicant knowingly giving incorrect information or suppressing any information pertaining

] TR 7% % U R S , a s
" o shal be hable 10 an action under ihe provisions of the Aci

v oy . i
il filling ﬂ_ms Annexure the applicant shall in respect of such of the items as do not pertain to his activity
qate ot applicable’ and shall not leave blank .

7. State Working season per year ofthe :Janto Dec
plant:

g, (a)Number of workers attending the ~ : 5
factory shift wise &/ or per day

(b) Number of workers residing in the  : 2
premises
0.  Indicatc the present usc of the land in the vicinity(5 Km.radius) of the:

.~

\Name of Surrounding \Distance(in meters) Description

L

10.  Climatological and Meterological
Details(if available)

(a) Indicate the climate conditions at
ihe site(arid and semi-arid etc.)

(b) Rainfall(yearly average range)
(©) Temperature(seasonal range)

(d) Information on speed and direction
of wind

(c) Humidity and Solar radiation

11.  Give list of all materials in the process:

-

Frincipai use ]
\\ BOLDER-200 TPH \| 200 STONE GRITTS-200 TPH |

™ nma Lo | wr ™ A Y- e 1 ey 404
Raw lviaiteriais Naime Raw [viaterialy Luanut

A proccss flow diagram must be included with this statcment showing cntry and cxit points of all raw
materials, intermediate products, by products and finished products, Detail process and control equipment.:

(See Enclosure)

12. Fuel Consumption in Tonnes/day

o I
Suiphur | Others ]|
l

| Fuel Name | Daily | Umit | Calorific | Ash
| Comsumpt | | value | contents contents |
| ion(T/day) l/,L,_,,#L/J_,/L/—‘

15 Atmospheric Emission from each stack
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JAI MAA DURGA MIXTURE PLANT SDM NOC.pdf  (Attached)

. JAILMAA DURGA MIXTURE PLANT PARTNERSHIP DEED.pdf  (Attached)
- JAIMAA DURGA MIXTURE PLANT LAND PAPER.pdf ~ (Attached)

JATMAA DURGA MIXTURE PLANT NOC.pdf  (Attached)

- JAIMAA DURGA MIXTURE PLANT FOREST NOC.pdf (Attached)

JAIMAA DURGA MIXTURE PLANT BANK GAURANTEE.pdf  (Attached)
JAIMAA DURGA MIXTURE PLANT NOC COMPLIANCE REPORT pdf (Attached)
Yours faithfully,

Signature

Name of the applicant: SANTOSH KUMAR

Address of the Applicant: ARAZI
AND 605MI, VILL. BHAGWATI

-BHAGWAT, TEHSIL-CH UNAR, DISTRICT

MIRZAPUR

SING
NO. 587 555
DE’L PAR(J/\N.
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per action that is being taken up by the firm  : N.A.
:g)co atrol aif pollution.

other relevent information, if any : NO ANY WATER POLLUTION
GENERATED

Signature

()

Name and Address of the applicant on
behalf of : SANTOSH KUMAR
SINGH,ARAZ! NO. 587,588 AND 605M1,
VILL. BHAGWATI DEI, PARGANA-
BHAGWAT, TEHSIL-CHI INAR,
DISTRICT-MIRZAPUR

Name and Address of the Firm on behalf
of which application is made : SANTOSH
KUMAR SINGH,ARAZI NO. 587,588
AND 605MI, VILL. BHAGWATI DEL
PARGANA-RHAGWAT, TEHSIL-
CHUNAR, DISTRICT-MIRZAPUR



18.

19.

O
Q

.0 C:

Total nv. of stacks; 5 O 0@
ial for construction of *?Q &
Mater P
Stack: o g
Stack Attached to: | ¢! .

Height above ground level(in \ o@@
metres): A
Height abovye roof(in metres): Q

Stack Top:

Inner dimensions (in meters):

Gas guantit -m”3/hr:

Flue gag temperature 'C:

Exit velocity of gas/sec:

(a) Flue 8as emission

Stack
No.

Type of Quantit
fuel

firing
fuel/hr

(b) Process Emission

(¢) Particylate analysis

Quantity of Co2 Analysis of
gas (in ’ vent
NmA3/hr) hydrocarbon

Type of | S02 | Nox CO/HC i Dthery |
y of ’

|
|
|
|
!

* IN PREMISES
Give details of laboratory facilitics availablc for ‘N.A.
analysis of emission
Is there sufficient Space available for installing ajr
pellution contr] equipment
Details of Ay Pollution :-

Stack Name

Equipment Name
State the tota] q

uantity of ajy handled b
€quipments, instajjeg or to

Equipment Name Equipment Sjze

Give the following details

(a) Total investment in the factory ang the year of
investment,

(b) The cstim

ated expenditure f
the scheme ¢

or implcmcntation of
0 control air pollytion

(¢) Expenditure incurred to update progresg )
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
Progress achieved, The firm should give details of
action taken to

datc and the expenditure incurred and
the time required for the scheme.

{d) Annual Operatiog
Pollution Control P{

: N.A.

1and maipte

- covet ST A . Y
llallce'UUbl UL Aajg .
ant, if any

#

Y ventilation equipments,specify size and no,of
be instaiied

No. of equipments

: Investment:-RS.
Ycar of Investment 18 :-2020
‘RS. 12,5 LAC

LOCR. TO 10 CR.
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'ﬁ o control devices, hazardous waste treatment and disposal areast .
X cturing Process flow sheet, with description note on the manufacturing process for cach product .
ies Of |atest consenVauthorisation/Environmental Impact Assessment Clearance .
opics 0f g1 registration Letter of IntenV industrial licenses, clearances from thc Department or any

,:cf clevant document (ifapplicable) .
) . P . . . . oA . . 4 . . P '’ et ] - 7] i
~. Copies of planning permission certiticate issued by the local bodies/District Town & L

ountry

[ .
Pmning/Metropohtan Development Authorities .

g Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the

/ Unit .
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i exure . VoA N
Explanatory Notes for filing in form and the A}rﬁ,f Q Q@G N
: | 0

- . i considered desirable .
The notes are given only for thos items for which cxplanations 18 €O

Form-

 than the applicant industry or factory

f the land/premises. if othe !
£ the owner O L ntrol of pollution) Act,1981. If th

1. Here mention the name O .
s per Air (Prevention and Co

continuation of legal business @
land/premises belongs to the factory/ industry, say self
2 Herc mention the datc up t0 which the consent i sought for.

Annexure to form-

‘Existing ‘means that which is operation at the time of applying for consent . o

"New' that which has been modified due to change in quantity and/or quality of emisston.

'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .

Ttem 1(a) : The industrtos arc catcgoriscd bascd on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of iess than 10 iakhs rupees

In place of above criteria kindly give category as per latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies €tc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Ttem 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon s¢as on.
Ttem 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
abovc information can be had from rcpresentative Mectcrological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration shouid be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
cfflciency . Also furnish ihe layout of the control system with dimensions.
Item 18 : Here state the total quantity of ventilation air handled by equipments’ such as roof extractors:

Evaporative coolers cte

Additional Documents suggested for submission:

1 : Separate Demand Draft towards consent fee Water & Air .

. . ssets and
2 - Annual Report or certificate frorn Chartered Accountants 1n support asscts

of fixed assets,current

current iiabiiities . | -
eatment plant, effluent disposat 2525

3 . Layout plan showing the location of stacks (chimneys), effluent tr
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{f yes, state the name of the Authority and furnisha : -
| ertified cOPY of the order under which the area has
' heen declared as prohibited area



Common General Information requir
(Prevention & Control) Act, 1974 and

1981.

1.

3

6.

103

ed for con

(a) Full name of the applicant with address

(b) Is the firm registered?

(¢) If yes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(¢) Names, designation and full address of persons like :

wm A Aanmarne

et LY. X ™ Y4 At~
ranncis, Managing iircCion Manager Cic.

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

Full name of the

Land/Premises/Institute/Factory/Industry/Local body
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

Statc the Civil/Military /Dcfencc/industrial Estatce ctc.
under whose administrative jurisdiction the
occupicrs/industrial plant is situated:

(a) State whether plant site has been declared as -

prohibited arca:

v

sent to operate under Wate. \
i vention \
Air Water Pollution (Pre & Co““u\h

|
SANTOSH KUMAR SING
NO 587,588 AND 605}\4!’ ",ILL l\
BHAGWATI DLL PARGANA."
BHAGWAT, TEHSIL-CHUNAR
DISTRICT-MIRZAPUR
(Tel. No.) 0542-9721015483

YES
09AAPFJ6860QIZ9,01/61/2020

\

REGISTRATION
SANTOSH KUMAR SINGH

ARAZI NO. 587,588 AND 605Ml,
VILL. BHAGWATI DEI, PARGANA-
BHAGWAT, TEHSIL-CHUNAR,
DISTRICT-MIRZAPUR

9721015483
small

JAI MAA DURGAE MIXTURE
PLANT

Address:ARAZI NO. 587,588 AND
605MI, VILL. BHAGWATI DFI,
PARGANA-BHAGWAT, TEHSIL-
CHUNAR, DISTRICT-
MIRZAPUR(U.P.)

Tel. No.:9721015483-9721015483
E-mail :sks197412345@gmail.com

District: MIRZAPUR
Town/Village:BHAGWATI DEI
City Suivey no./Revenue Suivey
no.:587,588,605 MI

Khata No.:00066,00161

Arca in Hectares:AS ENCLOSED.

January,2020

Other

District: MIRZAPUR
Corporation:N.A.

Village PanchayaiBHAGWA
Contonment:N.A.

Defence Deptt:N.A.

State Govt:UTTAR PRADESH
Prohibited arcas:N.A.
Others:N.A.

NO



&

Jeal UTTAR PRADESH UG- FN 924646
T ' '

i

grefry sl

2 Nickers M.& 30 W wae FrrE W,

{’“Wla T |

— ' tﬁmwm%mm,wmﬁ,M—mm‘rmﬁwma.mgaﬂ.
WWW%W%?%WWW%ﬁwmé-
1.vafasfi'ﬁmiggﬁﬁwwm,mwﬁééwm,mmmm
§j W TR '

2. # gt fray @ie, I iy o, 980 AR, TS

Bl AP

g AR @ sa7,588 T4 605 ¢ i fu T €

3. m%mﬂ%armf%ﬁmwﬁ%z&wma$mwaﬁméﬁvﬁ‘g

g ‘mﬁm%wﬁ‘m&mmmmmmﬁmaﬁm%mmaw
mmmsmﬁwmmmws&ﬁﬂm{m <o) vd 63

@iodiovolot ) #T 00 e v fw man 2 @ Fre ToREEEIER TEoTHoSe W

T g fHar T
SN 4%f@aﬁmaﬁxmﬁmaﬂmﬁ'%12%%%&@@&@@3%@?«%‘é

;?,3‘- "'".awm%%ﬁwfﬁm‘&mm%ﬁuﬁ@wﬁﬁWﬁ%ﬁmm

& ;e A 2 G
N

ﬁzztawmﬂwﬁxmﬁmzﬁ%l B
. ‘ztt' Feivn @) e @1 BR S e fyamer ard @ Swtgfnéi weRly o B @
N ey faran ST , N

iy TR WTEAY GERR, Jravwed) IR, azafen dF, FARTERIR qeed # qutam
o S cen e iy SRroR S favs dfyn dfe W IR WA ¥R

I evreerm  wren wenfia @1 w1 : ‘
LN oc s, eiv g Ay wguer e afgemil @ W @ faga W @ AT K ®e gt
RS LS 2 vefirar o AR ' ‘

‘“‘*‘c«;?FU. s&rv.fmmﬂgmmwm?&ﬂmmwmnﬁma wye @ wEn H AN

T 477 g ywnfan @R 2§ W e Hrits e wf R WRT |
10, 7e T ST W O ool / HIER Ve Fdy /ddr wewn frEaT A/ Jodo FgEN
T fram avd gr wAAR & W A S el /Py @ e g faan ST
- \ ~ o ey TYRT A

~

' *
5 Prasime ¥ i Sunsy
j % (e v Ry i
/ 2 Tab %ol vy
i

\ Ui ,' iy X

ey



105

s

¥ R B

- LI X,

). o J"'- Y
," = / P 3"\\
W, 7 F ;

<, TR oy

{ : SR A } .y

s pof - ma Ty e
a . ;o 2 -
R | A L.

* s o ¥ ?
¢ . P J
t 3
. £
% F
o3

e, 4 e
A P S =N /
\;} ‘{4‘, ),"‘ o
e :

',"‘"

N (y A
Qf‘ai e = &%;’«q (M(W@g“t?»? CH g’;’;@f}j T TeE

A

%

‘31 N

& ¢ o

r‘iwgﬁ\t
17




149

1, e o T gy R (e vog6 @ srrer ke sfdr won Pt
cufeRor A T e S W |
iﬁww%@“ﬁmimmﬁswwma%mmw%mw%/
W&mmﬁmaﬁaﬁxﬁwﬁﬁmﬁﬁﬁmmww%m
f&ﬁgﬁimmmmﬁmwﬁmﬁm%ﬁwﬁmwmm
Wﬁ&ﬁﬁmmﬁmmmmmﬁﬁﬂmﬁéﬁwm
HRATL |
magfasmuﬁma%mémmm%@mﬁammmw
- e far S
45, 7z 5 e gl o G forareer aon e, 1974 frenizifve) @RI TG
m&m%&mmﬁw&%ﬁm 1%1Mmﬁmmmﬁww
aFqaerA fe ST
15.83%«&#&%%%@@%%@%;
17.%%@#@%%%%@%@@%@%%%@%
eﬁmﬁﬂmmammﬁmﬁwmﬁ@aﬁwgm&$mﬁm/
m/m/mmﬂwwmmmz

@Wmﬁwﬁmw{m%ﬁmﬁéwwmﬁmﬁam

AR
mﬁrﬁﬁﬁa%m%ﬁg@m g B0 |
e 5w Fem U imfm m 2 wen dpraedio el CIGEIES

e 594T11E102203120001 R 07.141.2020 T ¥4 4 aua e ¥ REE 091t
2&0@%%%%%%@&%3@&@%%@wsmém@w

g 1
zz.w%mﬁﬂmvmﬁmﬁmmvﬂmmwﬁée@w
o e 19 /37 /2020-21 Forera—11.09.2020 HTEET Frfia oeE T SRS
o g El
agfaswma%mm%gmﬁﬂﬁémﬁm%mm%vmﬁm@mm
wosaﬁ'mmmm%amzmmaﬁ&ﬂmmwﬁmm
= B T AR ‘ »
r‘ﬁ/g‘rﬁ-i@;@"hﬁm 01 @ 22 a@ WA o g T greit- e A & T &
T A A, g 8 T B 1 SR i wEe W

[

\‘A/‘
% j( o
\ S

7 //
\ o’




1 07 Annexure No.6

LA o A gt e

3 WIve, TH-—HIKRRE, TH-WIEd, dedia—g-R, SHue—
'““”3; PT BOY0 AT Hie Ao Yus AR Rieed (UPOCMMS) &
HIEgH ¥ U< Weafd (STl U9 91g) 3mde+—ua & wwed A fardieror s —

S A<fd ST &1 e siewerl gRT Rai®—17.042025 & fbar war| Fdeor &
T SN IOERA 8 U T q o WA gAR Rig SE uRiR & w0 § SuRem o)
R & a9 U T qeal, Brafed § Sy Afierdl @ SuRed wfafAfd grr g¢ aatgar
fAeror sz feraq B
1. S SN AH-TINSS, WRIA—HERRI, Tede—TR, SIG—HRGTYR & RISl H0—587,588 Td

605 W EBMT {RAG T VAN B Werer %gﬂqu S @ IffFarsT Hed Wwa-110336/

UPPCB/Sonbhadra(UPPCBRO)/CTO/water/MIRZAPUR/2020  faie—14.01.2021 &I geAafa e

(STeT) fm—31.07.2025 TG 3ifegs Had H@I—110335/ UPPCB/Sonbhadra (UPPCBRO)/ CTO/air/

MIRZAPUR/2020 f-ic—14.01.2021 ERT WAy aew (ary) faip—31.07.2025 a6 ffar faar

¥ | ST B I BT T Pl JETT—25.056860 UG IAIR—62.991243 IfH T |
2. SENT BRI Fo) Al & w9 § W dlesd @7 yaT o At wgs B e ey a1 s

Rrar oaT 2| ST @ I fre @ Sared &ar 200 €/ €Ul fad €1 e SelT S
Wﬁﬁw@émwﬁaﬁmﬁ@ﬁmﬁﬁw%m%mmﬁﬁﬁl

3. FOET & §HT SENT @ WO SEN @ GO OR-TEH S YR, WHUSY Sif HUR, AT
W(m)wmm%%émmﬁlﬁwéEH%WW%ﬂ%ﬁ
aS T T T | TENT F ST GHHA D oy ST S SOt B AT 8 TR
ﬁw,%@aﬁw,a@ﬁﬁ&ﬁq(w)ammmwwﬁqﬁdﬂﬁm
fordieror & T xefd urdl T

4.3@Wqﬁﬂ?mﬁwﬁ?§ﬁaﬁﬁzﬁawﬁﬂmw%awwwﬁﬁawm$
wﬁwﬁuﬁanﬁﬁgaa%wvéngsﬁvﬁvﬁawmwaﬁmzﬁwég
sﬁa@%ﬁfﬁzﬁmvﬁaﬁmwﬁwﬁﬁw%wmﬁaﬂé’fWW|

5.ﬁﬁmﬁwwﬂﬁ%%ﬁﬁwaﬁﬁmﬁwﬁammlﬁﬁm$wm
qﬁﬁr@rmﬁﬁmﬁmwﬁﬁmqﬁwﬁsﬁaﬁwﬁ@wﬁﬂhmmml

e.mﬁwmmwwggwﬁqﬁaﬁﬁammmq%gﬁmm%lw
WWWW@WWW@W%IWW@W
ﬁm/wéw$%@ﬁmﬁm%/mﬁwﬁﬁm$wwﬁa
oy AT |

7. WWWWWW—WEﬁmﬁﬁ—W%mﬁﬁ—aﬁaﬁaﬁ
m%vﬁa@m@a@aﬁwﬁqﬁuﬁmﬁqﬁéaﬁqﬁawmﬁmw%l
S 1 BrmfEl wAe ¥ Fel gl

8. ST ¥ feg amgff &g 500 Podoro T 63 000 EFAT BT Tb—Th 3G DA g SIS0
@awﬁﬁwwm@oﬁo@eéaﬁaﬁ@uﬂiﬁ%w%@@wﬁoﬁa%mﬁﬁw
Wmﬁﬁmmmﬁaﬁmﬁ$wﬁﬁm¢mw¢|mwm
wi’mzrﬁaar@ww,Héﬁ?vﬁﬁaﬁﬁlﬁaﬁoqom-m/zom#{uﬁﬂﬁwmﬁgﬁﬁﬁv
@ve YUS aed H faREA g

g.mmmmﬂﬁmm@mwmﬁw.omaﬁwm%l
IS N1 WEAl (9 U4 9rg) @ AS H 1,00,000.00mafmmwﬁmmﬁf%ml
Wwoswwﬁmﬁwﬁwwmmw%&aﬁ%@ﬁaﬂﬁa
WWWWWWWWWWWWW%I

A TS 02 ...

)



108 \

@ | v

m:mﬁwﬁmmgwmmmﬁgﬁﬁmw,m_m}« é
m—m,ma—w,w—mﬁﬁwﬁ%ﬁﬁmvﬁ%mmmw\:
a%wwmza%wzﬁmwmﬁqﬂu/mzbmégmﬁwmm
a%qa%ma#ﬁww%gwqﬁf(ma)ﬁﬂfas—stw.zoaoaﬁaﬁmﬁégﬁﬁﬁmm%:_ L

L mvmﬂammwquﬁ&sﬂumgwmaawwwﬁowom
mmawmhw(ﬁ?m)mﬁmmszﬁmﬁqaaﬁﬁﬂmwﬁmw
e @ AR AR Vg A8 I Afvd faar S| |

1L mmwmmﬂwwwaﬁa%ﬂamﬁmmﬁﬁgawaﬁwww
wﬁwaﬁaﬁwﬁﬁ%ﬂﬁmmawqﬁmgﬁmgwaﬁmmaﬁaﬁ
W famar S|

1L aaﬁmmaﬁxfﬁﬁvﬁﬁgﬁaﬁwzﬁanméggwsﬂGﬁWQ?aawaﬂ
wzﬁwégsaa@ﬂﬁﬁzﬁwﬁrﬁa(a“mmﬂ)aﬁmaﬁml

V. Wﬁ%mw%wﬁm%@w—mwmﬁﬁmmﬂ
ﬁiﬂﬁ%qﬁﬁsﬁumwwﬁémﬁmﬁ%ﬁmﬁ%aﬁqﬁamm—wﬁ
AR & O TR R ARdet 7rd F U |

v, SO wd 3 Tw RER qeww w od oY Ud yquwoRe fewr & ol @1 sRa afea
s 1 Wi |

VI SENT ERT $RRR Joe & oifx BRI W SoRaiie ge BT R @ ol |

VIL  SEnT aRER & 37eR UghT S @ SUR ol A1) uRd @ 15 oW @ 3R gl forar oy qRr
HAIHATAR Heel S &1 Faior 01 A8 & Sr=<x foar S |

VIL SEIT ERT A0 GOl /alar diEe Biel, g g fAgaer 9 Ud W Heuer s
4 ERT W $IR B a1 § SR - BT e srgurer fhar S|

IX. @0 W& eRa af¥ewy, 7¥ el § A siogo ERHT—468 /2024 HYUIHE 99 WF A
it PR wive gus aed # UIRd SeE BT SHerven: JguTer fhar S |

X. SO gRT yateRvr (Rern) A, 1986 A iR qaiaRer #e! &1 Ut fhar S |
IqT IARAT AP ATl Ta AU Aaege Briare! og Ui © |

/
1"1]"‘\2">

(emRoepo )
wafaRor arfgear




{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

